X

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO .- 15 OF 2025
IN THE MATTER OF:

HARIHAR SAMAL AND ANOTHER APPLICANTS
VERSUS
STATE OF ODISHA&ORS RESPONDENTS
INDEX
S| [PARTICULARS PAGE
NO NO
1 Response Affidavit on behalf of Applicant 1-25
2 Copy of the CTO dated 31/03/2025 as ANNEXURE-1. 26-38

3 Copy of the photographs suggesting air pollution and water | 39-55

pollution caused by the Respondent Unit as ANNEXURE-2.

4 Copy of the photographs dated 20/06/2025 suggesting | 56-57
dumping of waste materials outside units premises as
ANNEXURE-3.

5 Copy of the procedural guideline dated 22/06/2015 as | 58-64

ANNEXURE-4.
‘;_ \‘-\;k.»",i" .
PLACE: BHUBANESWAR SANKAR PRASAD PANISS
A
ASHUTOSH PADHY
DATE: 29" July 2025 ADVOCATE

Bubaneswar, 751002, Cell-9437279278,

Email: sankarprasadpani@gmail.com

335


mailto:sankarprasadpani@gmail.com

X

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.- 15 OF 2025
IN THE MATTER OF:

Harihar Samal and Another «....APPLICANTS
Versus
State Of Odisha and Others ... RESPONDENTS

RESPONSE AFFIDAVIT ON BEHALF OF APPLICANT TO THE
AFFIDAVIT FILED BY 1,2&6

IT IS MOST RESPECTFULLY SHOWETH

| HARIHAR SAMAL, S/IO MATHURI SAMAL, AGED ABOUT 65
YEARS, AT- KURUNTI, PO- KUSUPANGA, PS- MOTANGA, DIST
DHENKANAL, 759121 do hereby solemnly affirm, and declare that | am
one of the Applicant in the above mentioned application and | am fully
conversant with the facts and circumstances of the case and authorized by

the co- applicant, therefore competent to swear this affidavit.

1. That the Tahasildar Odapada on dated 18/03/2025 filed one affidavit
on behalf of Respondent 1,2 and6 wherein the inspection report of the

committee is annexed.
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It is submitted that the the major allegations in the OA is in respect of
Non-Compliance of CTO conditions imposed by State Pollution
Control Board and allegation against the inaction of State Pollution
Control Board. The Notice was issued to SPCB for filing a para wise
reply and the Board has not filed any reply affidavit as on date. The
board possibly trying to shift its responsibility on the Tahasildar
Odapada in the garb of a committee report and the Board is one of the
members of the committee. It is settled principle that one Department
cannot file affidavit for other department where the allegations are
squarely independent of each other. Even after being a member of a
court appointed committee the individual responsibility to reply to the
specific allegations can not be shifted to others. As such the committee
report is devoid of Photographs of the site, inspection in presence of
applicant even though no specific order is there by NGT, the report
cannot be prepared in the back of the complainant, committee did not
bother to inquire the local affected villagers and the report prepared is
vague and sketch just to eye was the Hon’ble Tribunal. Surprisingly
the committee makes a statement in the report that no water is
extracted from Kisindha Nalla or Brahmani River or Ground water and
all the three units of the plant operates be extracting the water from a
water harvesting pit without mention its capacity and the requirement

of the unit. This report is without any document and scientific basis
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and appears to protect the defaulting unit. Further there has been no
SRTS( Surface Runoff Treatment System) and despite of that they
bpard keep on renewing the consent. Considering the largescale waste
dumped inside and outside as well as the acid sludge which has
damaged the soil and color is apparently yellow suggesting
contamination is there and in absence of SRTS these waste water
collected in form of Surface Runoff will have a severe impact on
Kisindha nalla.

. It is pertinent to mention here that during the inspection of the
committee the members of the committee has neither communicated
with the Applicants nor with the villagers who are residing in close
proximity of the Respondent Industry. That so as to verify the
allegation of air pollution, water pollution and dumping of waste
materials outside units premises the committee should have
communicated with the local inhabitants.

. The committee report does not deal with the specific photographs of
the unit suggesting air pollution as well as water pollution. There is a
clear photograph of untreated sewage is discharged to the Natural
Nalla and no specific reply to the photograph except saying the unit
have ETP and STP. To the knowledge of the applicant there is no STP
in the unit where the discharge of sewage is given photograph. The

report does not say anything about when it was constructed and it’s
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capacity. As such the report says the treated water from STP is partly
discharged to Kisindha when the unit is supposed to be Zero Discharge
and there is no authorized outlet even for discharging treated water to
outside.

. That the steel plant was initially established by one M/S, BRG IRON
& STEEL CO. (P) LTD., for the production capacity of (1)Ferro
Alloys Plant 2x9 MVA, (2) Steel Melting Shop (SMS) i) Induction
Furnace 2x20 T/H+2x7 T/H, ii) Electric Arc Furnace (EAF) 1x25
Ton/H, iit) AOD Converter 2x35 Ton/H, iv) Ladle Refinery Furnace
1x35 Ton/H, v) Continuous Casting Machine (2 nos.) vi) Oxygen Plant
400 mé/hour, (3) Cold Rolling Mill (CRM) 2,40,000 TPA (4) Hot
Rolling Mill (HRM) 7,90,000 TPA. 1) M.S. Plates 13,78,000 TPA, ii)
S.S. Plates, 72,000 TPA, 1ii1) Mild Steel Coil 1,00.000 TPA, 1iv)
Stainless Steel Coil 2,40,000 TPA, and the M/s. BRG Iron & Steel Co.
(P) Ltd. has been acquired by M/s. Rimjhim Ispat Limited through
NCLT as on 28.02.2022 and the acquisition completed as on December
2023.

. That the CTO was granted by the State Pollution Control Board on
dated 31/03/2023 to the M/s. BRG Iron & Steel Co. (P) Ltd. for the
production capacity of (1)Ferro Alloys Plant 2x9 MVA, (2) Steel
Melting Shop (SMS) i) Induction Furnace 2x20 T/H+2x7 T/H, ii)

Electric Arc Furnace (EAF) 1x25 Ton/H, iii) AOD Converter 2x35
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Ton/H, iv) Ladle Refinery Furnace 1x35 Ton/H, v) Continuous Casting
Machine (2 nos.) vi) Oxygen Plant 400 m3/hour, (3) Cold Rolling Mill
(CRM) 2.,40,000 TPA (4) Hot Rolling Mill (HRM) 7,90,000 TPA. i)
M.S. Plates 13,78,000 TPA, i1) S.S. Plates, 72,000 TPA, iii) Mild Steel
Coil 1,00.000 TPA, 1v) Stainless Steel Coil 2,40,000 TPA, and having
46 numbers of General conditions and 12 numbers of general
conditions for units with investment of more than Rs 50 crores, and 17
categories of highly polluting industries (RED).

. It is most humbly submitted that in the affidavit dated 18/03/2025 of
the Tahasildar Odapada in paragraph 18 it is specifically mentioned
that there are certain non-compliances of CTO conditions are observed
during the inspection. Relevant portion of the Para-18 of the Tahasildar
affidavit is reproduced as follows,

“The contents of Paragraph 18 are denied. It is submitted
that the Committee Report reveals that the Respondent No. 13 has
already complied with some conditions and will undertake the
following incomplete jobs specified in additional conditions of
CTO Order: i. The unit shall complete concreting of work zone area
around bag filter of SMS, Lime feeding area and remaining internal
road in SMS area.

Ii. The approach road connecting to the Plant and NH55 and the

road connecting to Unit 1 & Unit 3.
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iii. The Unit shall provide tube settler/clarifier for treatment of
surface run off and all internal drain shall be connected to this
SRTS before monsoon.” It is pertinent to mention here that the
SPCB is also a member of the committee and the non-compliances of
the CTO conditions are well within the knowledge of the SPCB,
however without taking into consideration of the serious non-
compliances the SPCB choose to renew the CTO of the Respondent
industry on dated 31/03/2025. This attitude of the authorities of
SPCB clearly indicates that they less bothered about the pollution and
non-compliance of CTO conditions and the CTO is being granted
mechanically. Copy of the CTO dated 31/03/2025 is annexed here unto
as ANNEXURE-1.

That when the non-compliances are evident and surprisingly the
state pollution control board did nothing to compute the
environment compensation, which is clear dereliction of duties on
the part of the officer concerned of SPCB. Even though the Board
has power to issue directions, show cause including revocation of the
Consent but chose not to take any action and on the contrary the Board
has choose to renew the CTO.

ENCROACHMENT OF FOREST LAND

. It is further submitted that the affidavit dated 1803/2025 filed by the

Tahasildar Odapada in paragraph 19 has admitted the encroachment of
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forest land and no permission has been obtained by the Respondent
Unit under Forest Conservation Act. Relevant portion of the affidavit

Is reproduced as follows,

Mouza Khata Plot No. | Area (in| Kissam Remarks
No. acre)
Kurunti 573 3643 0.12 Gramya Inside
Jungle Boundary
3157/4056 | 0.23 Gramya Inside
Jungle Boundary
3434 0.91 DLC Not in use of
Forest any
3221 0.19 DLC Not in use of
Forest any
3227/2554 | 0.26 Gramya Not in use of
Jungle any
3233 0.58 Gramya Not in use of
Jungle aany
Kurunti 572 3754 0.44 DLC Inside
Forest Boundary
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546/406 | 3746 0.36 Gramya Private plot
Jungle In the name
of
Pravat
Pallit
having
Kissam-
Gharabari
573 3758/4471 | 0.10 Gramya Inside
Jungle Boundary
Mangalpur | 808 6927 0.12 DLC Inside
Forest Boundary
6945 0.45 DLC Inside
Forest Boundary

10.That the Tahasildar Odapada admitted that industry unauthorizedly

encroached upon Revenue forest land having Gramya Jungle Kisam.

Surprisingly no steps have been taken to evict from the forest land and

it is pertinent to mention that

Forest land cannot be regularized

without diversion under Section 2 of Forest Conservation Act 1980.

Hence the DM Dhenkanal may be directed to ensure eviction of the
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private respondent from the forest land and initiate criminal
prosecution against the private respondent. Forest land cannot be
allowed to be encroached upon by virtue of penalty as applicable to
other non-forest revenue land

11.That the Section 2 of Forest Conservation Act of 1980 says that
“Restriction on the de-reservation of forests or use of forest land for
non-forest purpose: Notwithstanding anything contained in any other
law for the time being in force in a State, no State Government or other
authority shall make, except with the prior approval of the Central
Government

12.That in the present case the Private respondent has encroached upon
the forest land using the same for industrial purpose without approval
from central government and same is not permitted in law. Further this
offence cannot be condoned by taking penalty and without ensuring
eviction from the forest land.  There is no provision under Forest
Conservation Act 1980 for accepting penalty allowing the encroacher
to use for industrial purpose. It is needless to say that the Tahasildar
has knowledge of the encroachment of forest land, but no steps taken
to evict the encroacher and further no steps have been taken even
after notice of Hon’ble Tribunal amounts to dereliction of duty and the
Tahasildar may asked to explain of his conduct which is evident on

record.
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13.That in the committee report under the heading of observation in Point
No.5 it is clearly mentioned that “ The Industry has already obtained
Environmental Clearance (EC) in favour of M/S BRG Iron & Steel Co.
(P) Ltd. and also applied on dtd.29.06.2024 for transfer of EC from
M/s BRG Iron & Steel Co. (P) Ltd. to M/s Rimjhim Ispat Limited,
before the competent authority,” it is pertinent to mention here from
the above mentioned observation of the committee it is clear that the
Respondent has not yet granted the Transferred EC in his favour
however the SPCB has granted CTO and the Respondent unit is
operating the industry without having valid EC.

14.1t is further submitted that as per the EC dated 08/09/2008, the water
requirement of the industry is 4,290 m3/day (3.970 m3/d surface and
1.320 m3/d ground water). However the State govt. has only allowed
0.95 cusec of surface water from Bramhani/Kisinda Nalla and 0.0408
cusec of ground water for drinking purposes and the same approval is
valid from 31.12 2023 to 30/06/2024. That the committee in his report
has stated that the Unit meets the water requirement from their own
rain water reservoir located near propane gas storage area of Unit-
I, however the committee report has not given any specific
information regarding the storage capacity of the rain water

reservoir and how the unit use to operate during the lean season.
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15. That the CGWA has given a NOC to the M/s BRG Iron And Steel Co.
Pvt. Ltd on dated 01/08/2023 for 2 proposed borewells, however no
data has been furnished by the user agency regarding the existing
borewells and no site (visit) inspection was also done by the CGWB
prior to grant of the NOC.

16.1t is further submitted that the committee during visit noticed that
treated water from STP is partly discharged to Kisindha Nallah,
however no action has been taken against the Industry to stop
discharge of the STP water to the Kisindha Nallah.

17. Further Picking and Annealing process being dealt under EIA manual
for Metallurgical Industries(August 2010) Page 113, 128, 178, clearly
indicates the units involving the above said process falls under the
domain of EIA Notification 2006 and the aforementioned activities
will fall in 3(a) of the schedule.

18.As such the process like Picking is generates sludge and includes
acidic rinse waters, iron chlorides, and metallic salts and waste acid.
Spent pickle liquor is considered as a hazardous waste. Treated Sludge
is generated through the above processes which are measured
approximate 11.5 kg/ton of production of Stainless steel and after
treatment and acid recovery amount goes upto 23Kg/ton with moisture

content of 50%. As this sludge contains dangerous Cr 6, it is required



347
78

to be handled by authorised handlers and disposed off for land fill after
putting impervious lining.

19.Further the Pickling process is likely to generate Hazzardous Waste
like Hexa-valent Chromium, which is also a carcinogenic substance
with huge ramification into Public Health and for that reason absolute
precaution is required which in our considerable view have not been
done.

WATER REQUIREMENT AND ITS SOURCE

20.That the committee report claims that: No water has been extracted
from Kisindha Nallah for its operational needs. All water
requirements are met from an internal rainwater harvesting reservoir,
located near the propane gas storage area of Unit-Il. That this claim of
the Members of the inspection committee is not based on fact as the
Members of the inspection committee has not given any specific
information regarding the capacity of the rain water reservoir.
Details of catchment area, depth and size of the pond, connectivity
from rooftop or other collected are to the pond. On the other hand the
so called Water Harvest Reservoir is a pit made out of soil digging for
construction purposes and there has been no concretization around the
pit so as to check the loss of water, no connecting pipe from water
collected area to the pond exists, even the pond is not maintained also

as evident from the photograph with full of weeds and grasses around
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the pond. Hence from a technical point this pit does not qualify to be a
Rain water Harvest Structure.

21. It is not out of place to mention here that though the Respondent unit
Is claiming that they have withdrawing the water from their own rain
water reservoir, however they have not installed any kind of water
meter at the intake point of the rain water reservoir.

22. It is further submitted that the Fact-Finding Committee has observed
and reported that, the water is used for multiple industrial and domestic
purposes including: Dust suppression, Green belt development,
Industrial cooling, Plant operations, Gardening (via STP-treated
water), however no such calculation is given by the committee for
what purpose what amount of water is being used daily.

23.Infrastructure-Based Inference on Water Requirement
Based on the stated facilities and industrial operations, the
estimated daily water requirement is as follows:

ETP Capacity:

20 m3/hour x 24 hours = 480 m¥/day (treated effluent only)

Total Water Input Estimation:

Since not all water used becomes effluent, actual intake is
generally higher than effluent volume.

Typical Consumption Range:
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For comparable steel/ferro alloy plants: 600 — 1,500 ms3/day is typical
depending on size and water recycling efficiency.
Additional Usage:
Gardening, dust suppression, and domestic needs may contribute
an additional 100-200 ms3/day.
Conservative Estimate:
Total Daily Requirement = Approximately 600-1,000 m3/day.

24.That the committee report does not provide: Capacity of the rainwater
harvesting reservoir, Recharge volume or seasonal sustainability of the
reservoir Without this data, the respondent’s claim of fulfilling all
requirements through harvested rainwater is unsubstantiated, especially
during dry seasons.

25.That the committee report is silent about the water and air pollution
caused by the Respondent Unit, however the photographs of various
dates suggests that the Respondent Unit is emitting poisonous fumes to
the environment directly and also discharging acidic water without
treatment to outside of the industry. Copy of the photographs
suggesting air pollution and water pollution caused by the Respondent
Unit is annexed here unto as ANNEXURE-2.

26.1t is further submitted that the Committee report says that the unit is
not dumping any waste materials outside the units premises, however

the photographs dated 20/06/2025 clearly suggests that the respondent
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unit is dumping waste materials outside the Units premises. Copy of
the photographs dated 20/06/2025 suggesting dumping of waste
materials outside unit premises is annexed here unto as ANNEXURE-
3.

27. It is most humbly submitted that a site visit committee report without
photographs may not be considered admissible as evidence in some
legal or administrative contexts, particularly when the report relies on
visual observations for assessment. The absence of photographic
evidence can make it difficult to verify the committee's findings and
conclusions, especially if the report describes visual aspects of the site
or the alleged violations. In the present case the committee report has
been filed along with the affidavit of the Tahasildar dated 18/03/2023
where in photographic proof has been attached.

28.That the Procedure for Processing of Consent To Operate (CTO)
Application By State Pollution Control Board, Odisha as uploaded in
website of Odisha State Pollution Control Board says that inspection
of the site and compliance of CTE condition is pre-requisite. The

relevant portion is reproduced as follows:

“5. The concerned officers at HO / RO shall scrutinize the
application and raise clarification to the industry online, if any

deficiency / discrepancies are observed in respect of consent
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application or its accompaniments or fees. Simultaneously,

they will take steps for getting inspection report so as to

avoid delay and early disposal of the case.

6-The concerned officers of Regional office of OSPCB
shall conduct inspection of the industries and mines, conduct
monitoring of stack emission, ambient air quality, analysis of
effluent samples etc. as per the standard procedure prepared for
Air and Water sampling and analysis. They should also verify
compliance to the Consent conditions (directions, if any) and
upload the detailed observations (inspection and monitoring

reports) online”

Further the check list prepared the board also requires compliance
status of consent to establish for issuing consent to operate to a unit
and the same has not been followed in the present case as evident from
record. However in the present case it appears that the SPCB has
granted the CTO mechanically without considering the observations
made by the committee report.

29. That in the procedural guideline for conducting inspection in
connection with grant of consent to operate prepared by the SPCB it is
clearly mentioned that , A programme for inspection of any industry is

to be made only if order/instruction from appropriate authority has
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been obtained in writing. If there is a verbal order, it needs to be
recorded in the concerned file. The relevant portion is reproduced as
follows:

Preparedness before proceeding for inspection.

> Prepare the tour programme and get it approved by concerned
authority.

» Go through the concerned file (and CTO order in particular) in
detail and have a comprehensive idea on actions/ activities/
monitoring to be carried out during inspection.

> Prepare notices of inspection and sample collection.

» Carry photocopies of the latest consent order, latest show cause
notice/ directions/ Bank guarantee other statutory clearances or
any other important documents.

> Mobilize Lab. Personnel for stack and/or AAQ Monitoring and
effluent sample collection. Check the fitness of stack monitoring
Kits, high volume samples etc.

> Carry sufficient thimbles/filter papers/chemical solutions etc.
after conditioning in lab. Ensure that the chemical solutions are
freshly prepared.

» Take the assistance of other officials/ staff for inspection/
monitoring if, felt necessary with consent of the concerned

authority.
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» In normal circumstances, conduct inspection without prior
intimation.

> In case prior intimation is felt essential, then the intimation
should be made with a shortest notice time. In case of
surveillance inspection, always maintain confidentiality.

» Plan the travel and overnight stay.

Activities during inspection.

> Before entering in to the plant, have a visual look around the
plant periphery from outside and assess emission status from the
stacks as well as on fugitive emission. Have a look on effluent
discharge channel to ascertain any abnormality in the flow and
discharge.

> Serve the notices of inspection to the person in-charge of the
Plant/in the helm of the affairs of pollution control matters
immediately after entering into the plant. Get acknowledgement
of receipt of notices from the concerned person of the industry
on the body of office copy (of notices).

> Take stock of operational status of various process units which
are potentially polluting and have relevance to pollution.

> Based on operational status, decide and plan the details of stack
& AAQ Monitoring activities to be conducted. Mobilize the

logistics by taking assistance of manpower of the plant and their
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monitoring equipment, if required. Form teams and assign
specific jobs of monitoring to each team with proper instruction.
Proceed to the effluent treatment plant (ETP) or any such
treatment facilities and verify the operational status. Verify the
log book on discharge quantity and inspect the flow measuring
device, if any available to confirm it.

Verify the log book on ETP operation to ascertain it's
operational status on the preceding days/weeks and also ask for
any other document, as felt necessary to ascertain it's
functioning in the preceding period. Collect grab samples from
the inlet, outlet and any other intermediate point(s) of ETP to
ascertain the efficacy. of ETP and compliance to discharge
norms stipulated in the consent order. Procedure circulated by
the Central Lab. needs to be followed scrupulously while
collecting and preserving the samples.

Inspect the key process areas which have the potential of air
emission, fugitive emission or effluent generation or solid waste
generation.

Verify the status of process/operations from the control room to
ascertain the rate of production and collect information relevant

for the purpose of monitoring/sampling.
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Visit the vital process areas to verify if there is any fugitive
emission or leakage/discharge of any effluent taking place
bypassing the ETP.

Evidence of discharge of process effluent, if any, found to be
taking place, then the point of final discharge needs to be
verified and sample of such discharge needs to be collected as
per the procedure prescribed by Central Lab.

Inspect storm water drainage network and collect samples, if
discharge of effluent to outside is taking place,

Verify the water management aspects to verify the water
consumption figures. Water drawal aspects like water meter
readings are to be checked for it's correctness in connection with
water cess as well as CTO.

Move around the solid waste disposal site(s) and verify the
compliance status of consent conditions. Verify the log book if
dispatch or utilization of waste is taking place.

Inspect the areas where the hazardous waste are stored /
disposed and verify the compliance status of the conditions
stipulated in the authorization.

Ask for the documents in support of hazardous waste generation,
storage, processing and disposal. Obtain copies of relevant

documents as felt necessary for record in this regard.
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» Collect the operational condition with emission and effluent
discharge. Verify the conditions stipulated in the consent order
and make specific observations.

> Verify the status of plantation programme.

> All the air and water samples so collected during the inspection
are to be properly secured and sealed in a manner as prescribed
by the Central Laboratory and submitted to the Regional Office
Lab/Head Office Lab at the shortest possible time.

» Get the acknowledgement of the industry's representative on the
body of notices intended for sample collection in respect of air /
effluent samples so collected.

» Take photographs for better comprehension and corroboration.
Though the SPCB has its own Procedural guideline for conducting
inspection in connection with grant of Consent to Operate, however in
the present case it appears that the Board has not visited the Industry
prior to renewal of the CTO and the CTO was renewed mechanically
by violating their own procedural guideline. Copy of the procedural
guideline dated 22/06/2015 is annexed here unto as ANNEXURE-4.

30.In view of the above mentioned paragraphs it is most humbly prayed
that, there is strong circumstantial evidence to suggest that
the Respondent Units daily water consumption exceeds what a typical

rainwater harvesting reservoir can sustainably supply. Despite denying
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withdrawal from Kisindha Nallah, the lack of quantifiable data on
internal water sourcing raises concerns of undeclared or excessive
extraction. Thus the Hon’ble Tribunal may please to call for
a comprehensive water balance study and audit report which is
essential to Verify the actual water requirement, Assess source
sustainability and also identify anyillegal or unaccounted

extraction source is existing within the Units or not.

31.1t is respectfully submitted that though the display board is installed
but never even for a single day the display board had functioning
properly displaying the readings of environmental parameters. That the
applicant has stated in OA. It is submitted that mere installation of a
device is not enough unless it’s effectiveness is verified. The applicant
submits that not even a single data of CEMS has been uploaded in the
website of the SPCB. It is also stated that this device has not been
calibrated and connected to the central server of the state pollution
control board. As such OCEMS (Online continuous Emission
monitoring system) is not calibrated after installation, hence the
data shown to server and the ground reality of pollution as evident
from photographs contradicts each other. The industry has not yet
performed the validation and re-calibration of the OCEMS installed

in both the stack in presence of SPCB officials.
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32.1t is further submitted that the effectiveness of anti-pollution control
device could have examined by adopting other methods electricity bills of
the plant and GST bills in respect of selling of products in market may be
verified and the Board may make a surprise inspection of the unit. The
electricity consumption of the devices such as ESP may be examined to
understand the duration of the operation of the devices and same has not
been done.

33.No separate Environment Division was existing in the industry to look
after continuous operation of all pollution control devices round the clock
and to this allegation no specific reply in the committee report.

34. Further CGWA letter 28/02/2025 has not received any compliance of
conditions laid down in NOC including Telemetric based water flow data
Is inactive, DWLR data not furnished, Water quality data not furnished
and calibration certificate has also not been submitted by PP. Apart from
this non-compliance, the source of unauthorised extraction points such as

bore well have not been identified by CGWA.

Chwe . A
DATE-29/07/2025 ol ‘

APPLICANTS THROUGH
ADVOCATE
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No J$ OF 2024

IN THE MATTER OF:

HARIHAR SAMAL &OTHERS APPLICANTS
VERSUS

STATE OF ODISHA AND ORS RESPONDENTS

AFFIDAVIT 7 9 JuL 2025
I HARIHAR SAMAL, S/O MATHURI SAMAL, AGED ABOUT 65

YEARS, AT- KURUNTI, PO- KUSUPANGA, PS- MOTANGA, DIST-
__DHENKANAL, 759121 do hereby solemnly affirm, and declare as under:

/' am fully conversant with the facts and circumstances of the case and

authorized by the other applicants therefore competent to swear this
affidavit.

That I have read over the contents of the accompanying affidavit

and the same is true and correct and is drafted on my instruction.
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VERIFICATION

Verified on this the / : d%?‘a 2025 202ﬁt M{

that the contents of the above rejoinder are true and correct. No part of it

is false and nothing material has been concealed there from.
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COMNSENT ORDER !

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPT., OF FOREST, ENVIRONMENT & CUMATE CHANGE, GOVERNMENT OF ODISHA)
A/118, Nilakantha Nagar, Unit-Vill, Bhubaneswar-751012
Phone-25&190%/ EPABX : 2561909/ 1542847
E-maoll: clol7category@ospcboard.ong Website: wew.ospcboard.ong

Id_f = p
Nﬂ._c?;'? fIND-1-COMN-5339 Dt. Zi). iz EAFEQ"[

speed Post/E-mall

Sub: Consent lor Existing / New operation of the plant under Section 25 of the Water

(Prevention & Conftrol of Pollution) Act, 1974 and under Section 21 of the Ajr
(Prevention & Conirol of Poliution) Act, 1981.

Ref: Your online application ID Mo. 8043708, DI, 09.01.2025 ond submission of online
documents on 20.01.2025.

SET

Consent is hereby granted under seclion 25/26 of Water [Prevention & Control of
Pollution) act, 1974 ond under section 21 of Air [Prevention & Conirol of Pollufion] Act,
1981 and rules fromed there under to;

Mame of the Indusing.  M/s, Rimjhim Ispat Limited

(Formerly M/s BRG lron & Steel CO.(P) Lid.)
Mame of the Occupier & Desgnation; S Rajeev Goel, Director.
Address: Vill- K . Dist- oy
This consent order is valid for the period from 01.04.2025 1o 31.03.2027.

This consent order & valid for the product quantily. specified ocutlels, discharge
guantity and quality, specified chimney/fstack, emission quantity ond gquality of
emissions as specified below. This consent is gronted subject fo the general and special
condifions stipulated therein.

A. Details of Products Manufactured:

sLNo. Product/Faciliies Quantity
1] 8 Ferra Allays Piani 2uF MY A
02, Steel Melting Shop [5M5)
i) Induction Furnoce 2220 T/H + 2=7 TfH
i) Eleciic Arc Fumaoce [EAF) | %25 Ton/H
i} AQD Converter 2%35 Ton/H
iv) Lodle Refinery Furnace I =35 Ton/H

v] Continuous Cosfing Mochine [2 nos.) =

vi) Cxygen Plani 400 m3/hour
03 Cold Rolling Mill (CRM) 2,40,000 TPA
04 Hot Rolling Mill [HRM) 7.%0,000 TPA

i} M5 Plates 3.78.000 TPA

ANNEXURE-1
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COMSENT ORDER
i 5.5. Plales 72000 TPA
iii) Mild Steel Coil 1.00.000 TPA
iv) Stainlass Steal Coil 240,000 TPA

B. Discharge permitied through the following outlet subject to the standard:

Oufle |Description of |Point of | Quantity Prescribed standard
i No. |outlet dischorg |of P
pH | 155 |oaG| eoD |coD| Fe
® discharge (mg /M img)| iman) |ima/) |ima/)
1 [Cooling water |To be Mo # = — - - =
complete | discharge
by
recycled
2 |Treated To be No 55ta] 100 | 10 250
effluent of ETP |reused | discharge| 9.0
3 |Swiocerunofl (Tobe Kisinda |55ta| 100 | 10 250 | 03
wialer fregted in| Nallah 2.0
setting
tanks
4 |Domestic Shall be - pH - 45-9.0, BOD - less than 30mg/l.
effluent sholl  |reused 135 - less thon 100mg/l ond Fecal
be freotedin  |for Coliform (FC) MPN/100mi<1000
5TP gardenin
9

C. Emission permifted through the following stack subject lo the prescribed standard:

Chimney | Description of Stack Stock | Quantity of Prescribed
| Stack height |emission Standard
No. {m) (Nm/hr) mg/Nm?
PM
L Stack attached to bag fitter of
SMS (EAF, LRF, IF) 30 2x1,40,000 100
2, Stock oftached to Cold Rolling Mill (CRM)
Re-Generation Fumace - = 10
Re-Generalion Fumace -l 30 - 100
Re-Generalion Fumace - 30 - 1O
Acid Ploni = 30 - 100
Acid Plant =l 30 - {1
Acid Plamt <l 30 - 100
il Firesd Boiler ol CTRM 34 100
3. Stock attoched to GCP of FAP 40 140,000 100
4 Stack atached to Hot Rolling Mill
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Waolking Beam Fumaoce - 56 - 100
Walking Beam Fumace -l 30 - 100
Rotary Hearth Fumioce 30 - 100
short Blasting Furnace 30 ras 100
Pickling Plant 30 - 100
D. Disposal of solid waste permitted in the following manner:
Sl.No. |Type of Sokd| GQuantity | Guanfity | Quantity to | Quantity | Description of
wiasie genaraled| lobe be reused | disposed disposal sife.
reused on off site off
site
1. |3M5 Slog 30,000 TPA - -- 30,000 |To be uwsed in Road
TP A Cionsbruction ]
Dumping in  the
designated site

2. |Skag of the - - - - To be mued [
Fesro Alloys dumged ol fhe
Fiant designated solid

wiishe durmp site.

3, |EP& 110 TPA - - 110 TPA |To be stored in o M3
Pickiing Tonk ond duposed
Plani off in the TSOF,
Shudges

GENERAL CONDITIONS FOR ALL UNITS;

.

The consend & given Dy the Boord in considerniion ol e poriculorn given in ihe appicalion, Any chonge or
alternation of devialion mode in octual proclice iom the porticulors Tumished in e cpoplcotion will oo e
e ground kobie fof reviewvoarialionrevocation of B consend order under sechon 27 of tha Act ol Waler
fPrevantion & Contol of Pollufion) Act, 1974 ond sachion 21 of Ax |Prevention & Contol of Polufion] Act, 1981
ond 10 make such variations o ceemesd fil for the purpose of The Acis,
Thae indusiry wousd mmaedio ety subemil revited opplcotion lor consant o cperale lo his Baand in the event of
ary chonge it Ihe gquantity ond guality of row material [ ond produchs / monasoc iuning process oF guanlhity
Fopacity of thig afluent rate of armssion § oF Dollulon Soninol Squipman] | ysham &ic.
Thi opplcon shall nol Chonpe o aller ether e quality o guanlify or e rode of dschorge or empenoiee o
i route of gischorge withond Fhe prarious wiithen penmissicn of tha Boord,
The apphoalion ihal comply with and comy oul e direclives/ondens Bwed by fee Boord in Bus consent oeoer
ond gt oll subseguand limes withouwl ony negigence on his porfin cme of non-complionce ol any
Oidler fofresinegd lbued al any fime ond/or vickolion of e ferms ond condiions of this consent oedar, fhe
applcont shol b lobde for legal ochion af per he provisiond of e Law/Acl,
fhe appicont shall moke on oppécation ior gront of resh consent of keost 70 doys Delore the dote of expiry of
i Consant oroar,
The issuance of thih consent does nal Coney Oony property righl in either real o personal propenty o any
enCiisive praleges i doad il Gulhoriie oy njuy 10 pivole properly o any invagion of pevsonal righds. nor
any infringemant of Ceninal, Stole iows of reguicion,
Mcm&ﬂ'dnﬁmimﬂhﬂiﬂ&mmmhmmﬂmdprMim1mwrxﬂmﬁm
uncerhaiong of ony work i ony ool waler Course,
Tra gppécon sholl disploy Ihit consenl gronted o him in o piominen! ploce Ior perusal of The public ond
nspacting officers of this Boond,
A napec lion Book shal be apened and mode avalloble io Boord's Oflicers during Ther wisit 1o e tockory.
T oppicont shall lumish io e viiing officer ol e Boord any inlormation regonding the conginaction,
nstotodion of operation of the plond of of afuent Wealrmen hatem J af polkdion conkral sytem [ fock
mmmwanmmmmrMmMMMﬁwMMnﬂHMuj

wmmmrh&nrﬁﬂdnlmmmmmvmﬁﬂpﬁrmﬁm it mech maters e eosly
ooCariie for inpection ond moinfenonce ond for oiher pupodss of ihe Act proviced ihol ihe ploce whore
it B alfixed iholl i Ao cate b at o point bafore which waher hos been Boped by the conaumea s for uliization iof
TNy DUDCHn whotsoaver,
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Seporgie malers with necesiary pioe-ing ior oswpsaing By quanlity of woler wed for eoch of 1he DUIDOLES
manlionad e

al  Indusiriol cooling. ioeoying in ming pits or boder fead,

bl Domesic pupose

cl Proscasd

The Gppconi shol dspioy suitoble coulion boord af the Dioos wihere 1he afiuent it entering inlo ory waber-
body o any ofher ploce 10 be indicated by e Boord, indicaling thensin hal e aea Mo which e
edfluants ora baing dichorged 5 not I ior the domaastic e/ bolhing.

$omm wober shall not be oiowed o mix with the Yode aondfor domestic effiuent on the upsiream of fhe
lerrmingl ranfoles wisers the flow measurng deniosd will ba irslolied.

Tree oppkcond dhall mondoin good house-Eeaping Loth wilhin the loclory and The pramises. Al pipes. yobaas,
sweds and dnging shall Do leok-procd,  Aoor woshing shal be odmified inlo the effipent collechon sylem only
ard shall nol be aldeasd 1o find I way in o faind OF O ofe0d.

The opplcont sholl at ol imes moinioin in good working order and operode O3 efiiciently o possiole ol
tnacrirmeni of contol fociifies or fysiems iniol or wed by him 1o ocheve wilh 1ha fermny] and conditions ol the
consant,

Core thould be laken 1o keep the anoecbic ogoan. il any. Bclogicoly aclive and nol ulized o1 mere
siognation ponds.  The onosrobic logoons shoukd De fed wilh the reguired nuirents for eflective digasticn,
Loagoons ihoukd Be conginucied with soed and BoSIom mocks mpenicus,

The ulizofion of iealed elfiuenl on fochory’s cen lond, # ory. should be complaled and thang should ba no
posiblity of Ihe eliuent goining GCCeH Mo ony dnoinogs Chonnel o olhe woler Courses eilher direcily of by
overiic,

The affieent depoial on lond, # any. shoold B done wilhoul crealing ary RuRancS o e semouncngs of
inundolion of he ionds of ony timae,

1l &l ony lima Ihe duposal ol Fecled efliuent on ond Decomsd iNcompisla of unaalsiocion o oeala any
poblem of becomes @ molher of dspute. the indusiy must odopd oifermote soisiociony meaiment ond
disposol measres.

Thie siudge genesaled om inealrren] urits shal Be diod i dudos dring beds ond the dromed koud shal ba
Ioien fo squalzation fank of ingrairmend plont,

The efiuen] realman! units ond dsposol mecduras shal Decome oparalive of 1ha Bme of commanceman ol
production,

The appicond sholl provicie porl holed for sompling the emisions ond occess platiorm for comying oul stock
somping and prosdde sleciical culie! pointt ond ofher omongements lor chimneys/shocks ond offr sources
ol emibdions 50 a3 o collect sampies of emisson by the Boond or the appiicant af any firme in occordance with
iha prowvision of The Acl of Bulas moce inenain,

The applicon! tholl provice ol focilitiey ond frender eguired auiRionce 1o the Boord siall ke colisciion of
somplas / sfock moniioning f iIngpection.

The applicant shall ot changs o olfer sifhar ine quoly of quanlity of role ol emiskion o inshol, reploce of
aller e g polufion coningl acuipment of Chonge e row mabenol or monuiochuing process resulling in oy
erange in qualty andlor quaniity al errsions sdkoul e phevious witlen parrmission of e Boand,

Ho conbod gquipmant of Chimngy sholl be oltered o repeced of @5 Hhe cose may e areched o re-sreciad
excenl wilh e praviou Oponowal of e Boond.

Thete Bgpric efipeent orising ol of the operofion of the of poliution contrgd eguipmend sholl bg Feoied n e
mannes o0 e meal ihe preacribed siondonds by ihe Boord i oooordandd wilh fhe proviion ol Wioler
[Prevantion and Conieol of Polution) Act, 1974 |os omanded).
Mumnwmnmmmmnummmmlmmmhmmwa
Board al ary lirne.,

There shall Nol b any fugive of episcoal dechonge Nom e orermise.
hmmmwmﬂmmmHymmmWhunmmmm
Emission wilhin ine Emils prescribed by The Boord in condilions/siop iha openalion of e ploni. Bepon of such
occidenhal dichorge femisson shall be brought 1o the notice of the Boord within 24 howrs of occurence,
fhe oppiconi sholl Eepp B promises of ™ indusinl ploni ond oF pollion conirgl squipmani cleon and
moke of hoods, pipes, valves, sockychirmneys leak prool, The arr polivlion conkrgl equipment, locafion,
imnspaclion Chomioars. somping Dol holas 1hall be mode ensly occassibie af abl fimas.

Any upsel condilion n ary ol the plonl/plonis of 1he fociony which is Bopdy b0 resul in increcsed affiueni
cischorge/emission of or poliutands and J or resull In viciotion of he siondords manlioned obove shall be
reported 1o the Heodguorers ond Regional Office of e Boord by fax f ipeed post within 24 hours of ils
QCOUTENCE,

Thee incusiry has ho enjure hal minimom fhees vorigdiss o indigenows specios of nest ore plonted ol he
densiy of nod kes thon 1000 roes par oore, Tha inges Moy be plonied clong Boundoned of Ihe ndusiies o
inchustriol prermiaes. This plonation & sipuloled over ond above he Bulk plonbalion of irses i hal ofea.

The 3odicd wonle Such @3 rweeping, wosloge poOcoges, emply conlgingrs resicurs, sudge inciuding That from
ar polution conirol equiprmen] colsciad within the premises of fhe indusidol plonts ol be dsposed off
scisnificoly to fhe soiivfoction of e Boord, 0 ot nod o cowte fugifive smistion, dutl probiems Freough
poching abc,, of ony kind,

Al 1od wiiles orEing i e pramises kol be properdy ciouifiad and dipowed off 1o ke salithaclion al e
Board by

Lond @l in cose of ner molenal, come baing faken o ensune hal the molenal does nol give e 1s leachale
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with My percosahe Inko ground woled of Comeg Qway with storm run-oH,

Cipningipd incingrgiion, whngraves possible in cose of ComiDuiDle ONgonc moieriol.

Carmnpaiiing. it case of bio-degrodoibe mabenal.

Any tomg motenol $nall be deloxcobed il podtiDde, cihenwise DE S8k in i8eel orams ond burled in probecisd
araad alted ablaining appiaval of Ihis Bodrd in wiing. The dedoxicolion or sealing ond burying shall be comed
ouif in St presence of Boond's outhorped pessons only, Leter o cuthorization $hol De cblomned for honcing
o dispossl ol hazandous woslen,

It chue 1o ony hechnoiogcol Improvemant of ofhenstse this Boord & of opirdon that ol or any of e condilions
refered fo above requires wariation [nchading thir change of any control equipsmient esther in whoie or in port]
theg Bioord shall ofter ghing ihe applicant an abpariunily of Deing heard, vory all of army of sueh condilion and
thergupon Ehe oppicont sholl be bound ko comply with the conciicns so voried.

Tne appdcond, hiyheirsleqal represendatived of arigness shal hove no Cigim whabioswer o the condiion o
rersFeenl of Ihis Consent afer the auply penod of Tns condend,

Truz Bestrd FnsErvEs fhie fight to fevigrw, impode oadilional condifions of condilion. revoke chonge of oliier e
s and conciliond of this congant,

Hotwilfulanding anyihing contoingd in this condilicngl letler of Consand, e Soord hangby neserves o 8 Hhe
rgnd Ong Do under weclion 27( ol e Walsr [Presendion & Coninod of Polution] Act, 1974 8 ferdiw oy
andfon off Ihe condilion mpoded heeesin abowe ond 10 make such »onoSiond of deemad 8 for the puposs of
ey ACH By P Boordd,

Tha condilions mpaied o above shal confinus 1o bBe in iofce unill revaked undes sechion 27121 ol ihe Wolsr
{Presvention & Control of Polulion| Act 1974 ond section 21 A of Ak [Prevention & Coninol of Pollufion] Act,
IRE.

Th inchsiny shioll comply o ol the condibons dipuioled under Chorler on Corponale Responsodty hof
Envircrwneniol Protecion |CREP| guidelnes in o fime bound manner o envisoged therein, [if appliicabig|

Tha incstry sholl comply 1o She condificns stipuicled in CIE ordar bsued by Oditho  Stale Podution Conlrol
Boand and condilion sipulated in Emdaronmential Cleanonces Biusd by MoEF, Gol of India,

The inciusiry sholl obsde Dy E[P] Act, 1984 and Rules rormed ihera-unoed

in coe the consent lee & revised upword o Bha Bt pold B found b b inodequate Ior any reason during
fhes perod. the indusiry sholl pay ihe diferenfial fees io fhe Boord (for ne remaoining yeort) 1o keap fne
corgent order in karce, I hey 1ol 1o poy the odeguole omount within the penod slipuioted by S Boord g
coniant oroer will De revokad withou! pior nolice.

Thar Boord resenes tha right &0 revokefrahuse consant to oparofe af ony ime duing peniod lor which consent
is gronted in cole any viclolion B oblerved ond o modily/ stipulole oddiional condiiions i deemed
anpropnate
SRAL LT

Th applicant shall analyze the effivent | emissions and Ambient Alr Guality guery month frough opproved
labaratory o the porameaten indicated in TABLE- 'R°, "C° L Poct -'B° o mendicreed in his onder and sholl hanih
e et theneol 10 1he Boond on monhly bois.

Trar lodicraing information shall be lorsorded io e Mamber Secratory on o bafore 10" ol @very monih,

o) Peformonce f progres of e Insalmend plant,
bl Monihly shalermant of doly dichorge ol gomesic and/of iroce alBueni,

HoR-CompREneE wi i edfusnt il glhiong
I ior ony recson the oppécond doos not comply wilth o 5 unoble to comply with any eifluent Emilotions

sppcified in Shis Ccomsanl, B cppdconi sholl immedichaly notify e consent Esuing ouimcrty Dy ielephons ong
provce ihe consant Bautng outhority with he lolowing information in weiling wilhin 5 doys of sech nobicotion.

i Couses of non-compiionce

i} & gescrplion of 1he NoN-Comploncs GERchonge nchkeding i mmpoct on the fecasing wakers.

i) Anticipated fime of confinuance of non-Complonce if eapeched ko Confinue o il sech condiion hos bean
coreched e duralion or penod of non-Comphonces.

m)  Slepd loken Dy ihe Gophcon) B0 reduse and eiminahe |he non-complying GSCHonge andg

¥l Sheps o be loken by B applican! 100 prevant the condilion of Ron-comphoncg.

The appicant shaoll foke all reasonabie Siept 10 minimize any odverse MEoc! 1o natrol wilen resuling om

REN-COMPRAncE wilh omy effiuent irilofion specilied in ihls Consen! INcludng wch oocsieraied o oddilicnal

Monaling ai NecEsay 1o delenming Ihe nobung and iIMpoct of he non-Comphing dachorge,

Mofhing in iha cordent thal be consineed 1o elewe ihe appicont Iram civil o criminol penailied iof non-
compionon whielhher of nol such non-compiionce & cue o locion Deyond his Coniol, RICH OF breok-Cown,
alechic foure, ooccioent or naiuwngl disasher.
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Proper housekaeping sholl be mainfoined insde He Taciony premises INCluding Drocess oheas by o dedicaled
tem,

The incuitry must constilule o leam of respomible and lechnicolly quolled penonnel wha wil erase
mﬂwmlhﬂmﬂnﬂﬂmwdﬂwEHMWUchﬂHmﬂqﬁnhIMJﬂundmmhﬂ
ﬂtﬂiﬂnﬂI'nmphhrha-irulmmununﬁmﬂ!wmumncmr:ﬂmmbhmwmmm
Board at oy poink of ime, The nome of thews penkns with fMair contoc! 1elephons numberns sholl be inimoted
1o fhe concerned Regional Officer and Heod Office of the Boord ond in cose of ony change in 1he learm i
ihall hhmmmmmw

The indusiny sholl engoge cedicaled guoliied manpower 10 ersure continuous ond eflecive operation o
oning sfack [ Ambeent Ar Quality / EMuent monitoring stations for maintenance of dalcbase, real lme data
fronster bo SPCH sarver, Oola Gndlyiis ond co-ondinglion wiffi concerned parsonnel of process unity lor ioking
compcive meoiunes in coe of non-complionces ond 10 respond 16 the nstructions of SPCE in This makier,

Al employess of lhe incuiry including officen, sioll, workens. conioct workens involved  in
mhﬁnﬁmu#%ﬂmmmmmm.mmmwmm
oreds sholl undengo short ferm ingining of leaif fwice in 0 yeor in the Geid of pollsdion coniral ond Bmworment
profechion 1o crecle owareness and develop groen skll, The repor on the oclivilies olong with delails and
phodogrophs sholl be submitied B fw Boond on annual b by end of Jung jor previous Bnoncial yveor.

150 auditing reports of 1he indutiry in Bhe fskd of envinonment shall be wibmiied 1o he Boord Bvery veor on
onnuol bosis.

The environmiental cell sholl be estobisned ond vpgroded effeciively fo guide, manitor fhe polution conirgl
ond ermarcnmenial probection octivites inside Ihe indusivied on day-lo-coy botis bo enure Thal B condifions
ifipukabed in e Consent 1o mlobish/openahe onder of the SPCH ond condilions mpaded in BC and provisions of
worices ervronmental actt ond ruias ore compied with and e report retums, compsoncst o submitied to
tha Boond in due Brme,

» Agequate numbers of scienlific [/ lechnicol penoms having quolification In emviiormenial enginoanng)

enwironmeniol science rom recognized insfitufion/ univenity mul! be engoged o appainted olong with othes
interciscipinory quolified penons 1o eflectively implement and monilor diffecent area of envicormend
monogamenl and regulatory Complonces including o polufion conirol, woler pollution conirol, onling
moniforing. real fime dala ronsmission, manogement of sobid woshe, hozordous washe, E-washe. pisiic waste
mic. The Heod ol ihe envionmentol cell thould ba o senior el cificial, wha will difesCly repor! i fhe pioml
hmmmihcdmﬁmmuwumaﬁmﬁmhmmmm
environmanial norms on gty basks,

Energry comsumplion ool of dfterend pollylion conrol devices loe 5P Bog Mied Scrubbes) Cycloned Gos
Ceoning plonf! Fume ireaiment planty ETR/STP Flow meden |vealed oikan recycling] shol B colscied
cnline on reol firme: bass odopting 10T and ol be disployed in a dashboond in the control room ol ihe plant
wilh locillty for daba storoge lacility ond pensiale monlhly report lor relerence. The anEngy MOnogerment ol
Poilulion conirsl devices should be prochced for sell.monionng and recond the rogressve ociavemants 1o
FREFETTIRDD SNB gy COMSUMDSON in Orcker b0 recuce QReenhouss gos emisson.

Thee gl ElA moniloring ichackde should be siricily lolowed for ciffergnd poromeden around Ihe plant for the
units i covened under BlA nofficalion, The nouslry ihall Gl conduct notse level siudy in he come zone and
BuBer pone of the indusiny ond fulbmil & monihly repor io e Boord,

F. SPECIAL CONDITIONS:
AlR POLLUTION CONTROL:

Ty

All

the air poliution control devices like Bog filters installed af various process units

shall be maintained, operated efficiently ond continuously so that particulate
matter emission from the stack shall meet the prescribed standard of the Board as
indicated in "Table-C'. The indusiry shall ensure confinuous and effective operation
of all the APC devices through preventive maintenance.

All the potential fugitive dust generating areas of oll the process unils shall be
coverad with the odequate suction points. Fume generated from the induction
funaces shall be collected through adequately designed swiveling hoods. Fumes
generated from the EAF. LRF and AQOD converters shall be collected through
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adequately designed hooding systems. The collected dust / fumes shall be freated
in the GCPs / Bag filters/ Scrubbers.

Fume extraction - cum - frealment systemn inslolled ot the pickling line of Cold
Roling Mill [CRM}/ Hot Rolling Mill (HRM sholl be operaoted effectively and
confinuously to meet the prescribad standards of the Board indicated in 'Table -C".

. All the online continuous ambient air quality monitoring stations [CAAQMS) shol be

operated effectively & uninterruptedly and real time monitoring dota so generated
shall be fransmitted directly fo RT-DAS server of the Board without passing through
any local PC or server,

The installed HD IP camera shall be operated continuously so that video streaming
shiows in server of the Board on interruptedly.

The industry shall strictly follow the guidefines for confinuous Emission Monitoring
Systems did. August, 2018 for PM ond other gaseous pollutants.

The industry shall ensure tomper-proof real-time fronsmission of online monitoring
data to the server of CPCB and SPCBE and maintain the health of the analyzers and
data connactivity through valid AMC.

The Pneumatic Dust Hondling system installed at the hoppers of all the bog filters
shall be operated confinuously and effectivety so that no fugitive dust nuisance is
created.

. Telescopic chute sholl be nstolled al the boiltorn of hoppers/sio wherever

applicoble fo prevent emission of fugitive dust during material transfer/unloading.

Material storoge area of the plont and opprooch roods shall be covered with
adequate sprinkling faciity. The water sprinkling system shall be kept operational all
the time to avoid any fugitive dust nuisance.

Dust suppression facilities by provision of odeguate water sprinkling shall be made at
the active dumping area and roads o prevent dust nusance in the areq.

The industry shall comply with all the sfipulations contained in the Gaozetie
Notification of Govt. of India vide MNo. 155 did. 31.03.2012 |[copy enciosed). For
emission standard, the delails of ‘Table-C' of this order & applicoble.

Accumuiation of dust and other solid waste in the work zone and non-dumping
areqs inside the factory premises shall be avoided. The work zone shall be properly
cleaned either manually or mechanically every day and the dust so collected shall
be dsposed off in the designated dump site.,

The approach roods and all the infernal roads shall be fully concreted /
blacktopped. All the roads shall be cleaned periodically to avoid accumulation of
dust. Adequate sprinkling facility, preferably by fixed water sprinklers shall be
provided alengside oll the internal roads to prevent generation of fugitive dust
during vehicular movemeant.,

The unit shall get the performance evaluation study of all major air pollution confrol
devices especially in Blast Furnace, Steel Melting/Making Shop, Pellet Plant, Sinter
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Flant, Coke Ovens, DRI seclion preferably by M/s MECON, a public sector enterprise
o nationally reputed engineering consulting agencies who has technical expertise
in steel sector and submit report to the Board

16. Online analyzers for measuring flow, temperatwe and velocity of flue gas shall be
installed at the stacks and integrated with online CEMS data.

17.0.G. sefs should be acoustically enclosed with onfi-vibrotion measures and
equipped with AM.F, [Autc Mains Falure Device) for aulo changeover of power
supply from grid fo D.G. in the event of power failre. The AMF Panel should
preferably be PLC [Programmable Logic Control) based. Dedicated D.G. sets  of
adequate copacity shall be installed to ensure odequate standby power supply
to run all poliution control devices of the plant in the event of power failure.

18. Unit shall provide sign boord af main entrance gote of siding clearly displaying
Nome and Address of The Depot, Name of the occupier, Type of siding. stock
quantity on daily basis, validity of CTO of SPCB and Mining licensea.

19. The ambient air quality shall confirm o the National Ambient Ar Quality standard os
per the nofificafion of MoEF dated 14 Nov 2009 [Annexed).

WATER POLLUTION CONTROL

1. Under no circumstances there shall be discharge of any effluent to oulside the
factory premises. Water used for cooling purposes shall be fully recycled. Water
used in various processes shall be suitably freated and recycled in those Processes.

2. Wastewalter generated from the pickling lines of Hot Rolling Mill and Caold Raolling Mill
shall be trected in adequately designed ETP and the treated water shall be reused.
Core shall be taken to avoid spiloge of the pickling acids. Mon acidic effluent
generated from both these units sholl also be suitably treated and reused.

3. Wastewater generated from raw water freatment system and back wash of fitration
plant shall be properly treated ond taken 1o guard pond and reused,

4. The industry shall explore to odop! chemical free automated self -maintained
electrolysis system for removal of scale, comresion, bic-flm from cooling fowers and
automated tube cleaning system for heat exchangers and condensers with remaote
access and alarm system wherever applicable for conservation of waler and
energy to reduce waostewater generation and increase plant efficiency.

3. The runoff water from the whole factery premises including solid wasle dumping
areq shall be collecied through dedicaled garand drains and shall be adequately
reated by a series of setting fanks of cppropriate capacity so as lo meet the
prescribed standard of the Board before discharge 1o outside / reused,

6. The unil shall operate mechanical wheel washing system with freatment focilities for
recycling of wash water at the exit gate for washing of tyre of vehicles.

7. Dumping of solid waoste shall be made al designated locations in a systematic
manner with proper engineering applications by providing proper slope, angle,
berms, height, toe wall, retaining wall and road network. The active dumping area
shall be kept at minimum. The exhousted dump area shall be technically reclaimed
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1.

G.

by spreading a layer of soil with proper compaction and consolidation. Biological
reclaomation of the same shall be made by planting saplings of appropriole species.
Adequate provision for watering of plants and protection of frees shall be mode.

Flow meter and lavel sensors with telemetry system should be installed in the bore
wells as stipulated by Central Ground Water Authority/ Water Resources
Cepartment.

The industry shall conduct surfoce run off management study and develop roin
watler harvesting structures and surface runoff freatment systems inside the premises,

The industry shall have adequate spoce at point of fime for waste disposal ot least
for o period of next two years. Before using any new patch of land / site for solid
waste dumping, the industry shall obtain pricr consent to establish of the Board.

Consent to operate is subject lo ovoilobility of all other statulory clearances
required under relevan! Acts / Rules and fulflment of required procedural
formmalifies.

£y

1. The unit shall complete remaining porfion of the concreting work of approoch

and intemal roads by 30.06.2025.

The unit shall complete concreting of work zone area around bag filter of SMS,

Lime leeding area and remaining intemal road in SMS area by 30.04.2025.

The unit sholl complele concreting approach road connecting lo plant and NH-

25 & road connecting to unit-18.3 by 30.06.2025.

4, The unit sholl provide tube settier/clarifier for freatment of surfoce runoff and all
internal drain shall be connected to this S3RTS by 31.05.2025

2. Ar pollution contral system shall be installed by 30.08.2025 to control fugitive dust
emission through rooftop & stack of Induction Furnaces.

6. The unil shall provide safe access and platform ot the Stack to facililate stack
emission monitoring by 30.04.2025

7. The industry shall stop discharging of 5TP treated water into Kisinda jhor.

8. The industry shall install water meter at the intake point of water reservair for
record of daiy consumption of water.

2. The industry shall camyout massive planfation in avaiable vacant space al all
three unils

10. The unil shall abide by the Fuel Policy of Govl, of Odisha.

The occupier must comply with the conditions stipuloted in section A, B. C, D, EF &

L

Z lo keep this consent order valia.

To,

Encl : As above

The Director,

M/s, Rimjhim lspat Limited
At- Kurunti, PO- Kusupanga,
Dist- Dhenkanal - 75% 122

LEMH-EH SECRETARY
STATE POLLUTION CONTROL BOARD, ODISHA
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Mo No. 6‘? 29 /Dt. 3403 2925

Copy forwarded to the :/

i)

ii)
iii)
%
\2
vi}

Regional Officer, State Pollution Control Board, Angul
District Collector, Dhenkanat
D.F.O, Dhenkanai

Director of Mines, Odisha, Bhubaneswar ‘ ~
Direcior Factories & Boiler, Bhubaneswar X M
Consent Register / HWM Cell, Bhubaneswar Q‘N q’\\m\
CHIEF ENV. ENGINEER
STATE POLLUTION CONTROL BOARD, ODISHA
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General Standards for discharge of environment pollutants
PART-A:EFFLUENTS

36

CONSENT ORDER

Sl.No, Farameters Standards
Inkand surface Public Land for Manne Costal Areas
sewers irrigation
(a) () (c) (d)
1 Colour & odour Colourless/Odoy |« See 6 of Sea 6 of Annax-1
ress as far as Annes-1
practible
2 Suspendad Solids (mgll) 100 &00 200 For process
wastewater — 100
b. For cooling water
effluent 10% above
iotal suspandad matter
of mflusnt.
3 Particular size of 55 Shall pass 850 |- —
5, pH valus 551080 5580 551080 ES5ta0
B Temperature Shall not exceed | -——— —neanss Shall not exceed 5°C
5°C above the above the recetving water
receiving water temparatung
temparature
T Oil & Grease mgll max. 10 20 10 20
Taotal residual chiorime 1.0 - ———— 1.0
Ammanical nitrogen (as 50 &0 —nenn =i
N} mgi max
10. Total Kajeldahl nitrogen 100 o B 100
(a8 MH;) mgd1 max.
11. Freg ammonia (as MH;) 50 - s 50
mg'1 max,
12 Biochemical Oxygen 30 350 100 100
Demand (5 days at
{20°C) mg/1 max.
13 Chemical Curygen 250 wrer e 250
Demand, mg/i max,
14. Arsenic (as As) mgh 0.2 0.2 0.2 0.2
A
15. Mercury (as Hg) mgl1 0.01 0.01 — 0.001
max
16. Lead (as pb) mg/1 max. 01 1.0 —— 2.0
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17. Cardmium (as Cd) mg/1 20 1.0 —— 20
max.
18. Hexavalent Chromium Q.1 2.0 rarmnm 1.0
(as Cr + B) mg/ max.
18. Total Chromium {as Cr) 2.0 2.0 —reraeae 20
gl .
20. Copper (as Cu) mgl 3.0 3.0 sremaan 3.0
max,
21. Zinc (as Zn) mgh max, 50 15 ERp—— 15
22, Selenium (as Sc) mgi 0.05 0.05 emnanane 0.05
PR
23, Nickel (as Nil) mg/l max 30 30 rmmmsaza 50
24, Cyanide (as CN) mg/i 02 20 0.2 0.02
Mg,
25, Fluonde [ as F) mgi 20 15 e 15
e,
26 Dessobved Phosphates 5.0 e R B
(as P} mg/l max
27. Sulphide (as 5) mgil 20 R— S— 5.0
max.
28 Phennolic compounds 1.0 50 ——————— 5.0
a5 (CeHsOH) mgh iz
24, Radwmactive materals
a  Alpha emitter 107 10 10* 10"
micro curle'ml.
b Beta emitter 10° 10" 10" 10t
mecra curka'ml.
30 Bio-assay test 80% survival of | 90% survival | 80% survival | 90% survival of fish after
fish afler 96 of fish after | of fish after | 96 howrs in 100% effiuent
hours in 100% | 968 hours in | 96 houwrs in
affluant 100% 100%
effluent effluant
31 Manganese (as Mn) 2 mgh 2 mgll e 2 mgl
Iron (Fe) 3 mgh 3 mgh e 3 mgA
Vanadiwum (as V) 0.2 mgh 0.2 mgh e — 0.2 mgi
3. Mitrate Milrogen 10 mgil amensans — 20 mgll
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PART-B- NATIONAL AMBIENT AIR QUALITY STANDARDS

| SL | Pollutants Time Weghed Concentrate of Ambient Air
Pl A\TeTge Industnal Ecologically Methods of Measurement
Residenual, Rural | Sensitive Area
and other Arca (noohed by
Central
Government)
(D) | (2) (3 4 (3} (6)
1. | Sulphur Daoxide (503), | Annual * a0 20 -Improved west and Gacke
'
ve/m 24 Hours ** 80 &0 - Ultraviolet fluorescence
T MNitrogen Daoude Annual * 1] M - Modified Jacob & Hochheser
(MNOk), pgfm? [ MNa-Arsenite)
24 Hours ** 80 B - Chemiluminescence
3, Particulate Marter (size | Anmuaal * L] &0 “Gravimelnc
' less than 10pm) or - TOEM
_ P g/ 24 Hours *=* 100 100 - Beta Attenuation
4. | Paruculate Marter (size | Annual * 40 40 “Gravimetne
bess than 2. 3um) or - TOEM
P g/ 24 Hours ** &0 60 - Beta Attenuation
5; ! B Hours *= 1010 100 « L'V Photometrc
Ozone (Ok) pgf S aiae n
| Hours ** 180 180 - Chermical Method

. Lead (Ph) pg/m? Anriual * 0,50 .50 -AASSICP method after

sampling on EMP 2000 or
24 Hours ** 1.0 1.0 equivalent Alter paper.
- ED-XRF using Teflon filter

7. | Carbon Monoxide 8 Hours ** 0z 02 - Mon Dispersive Infra Red

(C0) mg/m (NLIR)
1 Hours ** 4 04 Spectroscopy

B. Ammonea (NH) Annual* 106 100 -Chemiluminescence

pg/m’ - Indophenol Blue Method
24 Hours** 400 400 =

9 | Benzene (CHy) pg/m® | Annul * 05 05 -Gas Chromatography based
conuneous analyzer
- Adsorpnon and Desorpoon
follovwed by GC analysis

10, | Benzo {:}_ﬁ'fmn Annual® o | -Solvent extraction followed by

{BaP)-Paruculate phase HPLC/GC analysis
l-'.il'l-l]l', ELEIJrI.“l.

11. | Arsemic {As), ng/m* Annual* 06 1] -AAS/ICP method after
sampling on EPM 2000 of
equivalent Alter paper

12 | MNickel (Nij,ng/m’ Annual® 20 20 -AAS/1CP method after
sampling on EPM 2000 or
ecquivalent Alter paper

3 i Annual anthmetic mean of minimum 104 measurements in a year at a particular site taken rwice 2
week 24 hourdy at uniform intervals.

- 24 hourly or 08 houdy or 01 hourly monitored values, as applicable, shall be complied wath 98% of
the time in a year, 2% of the ume, they may exceed the limits but not on two consecutive days of

MOItOng.
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PHOTOGRAPH DATED 21/02/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT.

Elevation:; 66,0625 m
uracy; .5m -
Time: 21-02-202510:01

PHOTOGRAPH DATED 17/04/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT

h.-_ acy: 154 m
Mirne: 17-04-2025 09:26



Y 374

PHOTOGRAPH DATED 02/05/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

PHOTOGRAPH DATED 30/05/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT




M

PHOTOGRAPHS DATED 16/06/2025 SUGGESTING THE RESPONDENT INDUSTRY IS DISCHARGING
MISES




PHOTOGRAPHS DATED 26/06/2025 SUGGESTING THE RESPONDENT INDUSTRY IS DISCHARGING

POLLUTED WATER OUTSIDE TO THE PREMISES

L %% o d
Iy ol . oL B




u-'- - .. o
E:ﬂn 26-06-

L " . 5
Accuracy: 895 m
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ongitude: 85281836 §

levation: 67.71:4.77m
Accuracy: 6959m
Time: 26-06-20251600  BS

PHOTOGRAPH DATED 10/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

Latitude: 20819042
Longitude: B5 281855
Altitude: 8 8441046 M
Accuracy: B8BTS m
Tirme: 10-07-2025 08:33
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Latitude: 20,820207
Longitude: B5.282072
Elevation: 66.86:553 m
Accuracy: 9821 m
Time: 10-07-2025 08:33

PHOTOGRAPH DATED 11/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 12/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

PHOTOGRAPH DATED 13/07/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT
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PHOTOGRAPH DATED 18/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 21/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 22/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 22/07/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT
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PHOTOGRAPH DATED 25/07/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT

PHOTOGRAPH DATED 25/07/2025 SUGGESTING SEVERE AIR POLLUTION EMITTING FROM CHIMNEY
OF THE RESPONDENT UNIT
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PHOTOGRAPH DATED 26/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

| I et

PHOTOGRAPH DATED 26/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 27/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

PHOTOGRAPH DATED 27/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT

/




PHOTOGRAPH DATED 27/07/2025 SUGGESTING SEVERE AIR POLLUTION CAUSED BY THE
RESPONDENT UNIT
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PHOTOGRAPH DATED 20/06/2025 SUGGESTING THE RESPONDENT UNIT IS DUMPING WASTE
MATERIALS OUT SIDE THE UNITS PREMISES

A

L

Latit-l.-neﬂquls.!‘l%, e of
Longitude: B5.2679027 K = S
Elevation: 681446 m ., - Yo
Accuracy: 53 mer "

Time, 20-06-2025 1004,

PHOTOGRAPH DATED 20/06/2025 SUGGESTING THE RESPONDENT UNIT IS DUMPING WASTE
MATERIALS OUT SIDE THE UNITS PREMISES
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FEET Fax: 2564573/2562822
il EPABX-2561909/2562847
N | Tel:2564033/2563924

STATE POLLUTION CONTROL BOARD, ODISHA
{Department of Forest & Environment, Govt, of Odisha)

Paribesh Bhawan, A/LLE, Nilakantha Nagar, Unit-VIII, Bhubaneswar-T51012
email:Paribeshl@dataone .in, websitezwww.ospeboard.org

No._ [Vt /' IncHifNOC-M-196 Di_ A2~ n 0 g

All Regional Officers
State Poliution Conirol Board
Jdisha

Sub: Procedural guideline for conducting inspection in connection with grant of
Consent to Operate.

Sir,

Please find enclosed herewith the “procedural guideline for conducting
imspaction in connacfion with grant of Consent o Operate”’ prepored by the Board for
information ond reference of all in-ipe:-r:lhg officers of the Board. The points Eﬂﬂlﬂiﬂfﬂj‘
in the guideline should be scrupulously followed while conducting inspection of the
industries and mines in connection with grant of CTO,

Yours faithfully,

O ——
M-a;n{fﬁe/ﬁ;aw :
Encl: As abovie

Memo Mo, 1 0234 ot RA-0F .
Copy clongwith the enclosures forwarded o All Sr.

Env.Engineers/Sr.Env. Scientists/All  EEs/Al  ESs/All DEEs/All  DESs/All  AESs/All
AEEs/Administrative Officer/Srlaw Officer/Law Officer, SP.C. Board, Odisha,

Bhubaneswar for information & necessary action.
- '
M rse&efurf

Encl: As above
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PROCEDURAL GUIDELINE FOR CONDUCTING INSPECTION IN
CONNECTION WITH GRANT OF CONSENT TO OPERATE. -

A programme for inspection of any industry is to be made only il
order/instruction from appropriate authority has been obtained in writing. If there is a
verbal order, it needs to be recorded in the concerned file.

Preparedness before proceeding for inspection.

" Prepare the tour programme and get it approved by concerned authority,

¥ Go through the concerned file (and CTO order in particular) in detail and
have a comprehensive idea on actions/ activities/ monitoring to be carried
out during inspection.

" Prepare notices of inspection and sample collection.

#  Carry photocopies of the latest consent order, latest show cause notice/
directions/ Bank guarantee other statutory clearances or any other important
documents.

% Mobilize Lab. Personnel for stack and/or AAQ Monitoring and effluent
sample collection. Check the fitness of stack monitoring kits, high volume
samples etc.

#  Carry sufficient thimbles/filter papers/chemical solutions etc. after
conditioning in lab. Ensure that the chemical solutions are freshly prepared.

@ Take the assistance of other officials/ staff for inspection/ monitoring if, felt
necessary with consent of the concerned authority.

% In normal circumstances, conduct inspection without prior intimation. In
case prior intimation is felt essential, then the intimation should be made
with a shortest notice time. In case of surveillance inspection, always
maintain confidentiality. |

% Plan the travel and overnight stay.

- ﬁ State Pollution Contral Board, Odisha - Pg-10f 6
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Activities during inspection.

-

Before entering in to the plant. have a visual look around the plant periphery
from outside and assess emission status from the stacks as well as on
fugitive emission. Have a look on effluent discharge channel to ascertain any

abnormality in the Now and discharge.

Serve the notices of inspection to the person in-charge of the Plant/in the
helm of the affairs of pollution control matters immediately after entering
into the plant. Get acknowledgement of receipt of notices from the
concerned person of the industry on the body of office copy (of notices).

Take stock of operational status of wvarious process units which are
potentially polluting and have relevance to pollution,

Based on operational status, decide and plan the details of stack & AAQ
Monitoring activities to be conducted. Mobilize the logistics by taking
assistance of manpower of the plant and their monitoring equipment, if
required. Form teams and assign specific jobs of monitoring to each team
with proper instruction.

Proceed to the effluent treatment plant (ETP) or any such treatment facilities
and verify the operational status. Verify the log book on discharge quantity
and inspect the flow measuring device, if any available to confirm it.

Verify the log book on ETP operation to ascertain it's operational status on
the preceding days/weeks and also ask for any other document, as felt
necessary to ascertain it's functioning in the preceding period. Collect grab
samples from the inllel. outlet and any other intermediate point(s) of ETP to
ascertain the efficacy.of ETP and compliance to discharge norms stjpulated
in the consent order. Procedure circulated by the Central Lab. needs to be
followed scrupulously while collecting and preserving the samples.

Inspect the key process areas which have the potential of air emission,
fugitive emission or effluent generation or solid waste generation,

Verify the status of process/operations from the control room to ascertain the
rate -of production and collect information relevant for the purpose of
monitoring/ sampling.

% State Pollution Control Board, Odisha Pg-20f6
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Visit the vital process areas to verify if there is any fugitive emission or
leakage/discharge of any effluent taking place bypassing the ETP.,

Evidence of discharge of process effluent, if any, found to be taking place,

. then the point of final discharge needs to be verified and sample of such

discharge needs to be collected as per the procedure prescribed by Central
Lab.

Inspect storm water drainage network and collect samples, if discharge of
effluent to outside is taking place

~ Verify the water management aspects to verify the water consumption

figures. Water drawal aspects like water meter readings are to be checked for
it's correctness in connection with water cess as well as CTO.

Move around the solid waste disposal site(s) and vEri-f}r the compliance
status of consent conditions. Verify the log book if dispatch or utilization of
waste is taking place.

Inspect the areas where the hazardous waste are stored / disposed and verify
the compliance status of the conditions stipulated in the authorization.

Ask for the documents in support of hazardous waste generation, storage,
processing and disposal. Obtain copies of relevant documents as felt
necessary for record in this regard.

Collect the operational condition with emission and effluent discharge.

Verify the conditions stipulated in the consent order and make specific
observations.

Verify the status of plantallun programme.

All the air and water sampies so collected during the inspection are to be
properly secured and sealed in a manner as prescribed by the Central
Laboratory and submitted to the Regional Office Lab/Head Office Lab at the

shortest possible time.

Get the acknowledgement of the industry’s representative on the body of
notices intended for sample collection in respect of air ,.f effluent samples so
collected.

Take photographs for better comprehension and corroboration.

ﬁ State Pollution Control Board, Odisha Pg- 30f 6
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In case of inspection of mines the following specific activities should also be
verified in detail;

Whether wet drilling/drilling with dust extractor system in place
Controlled blasting practice followed or not

Dust suppression facilities available for haulage roads, mineral handling
plants, mineral stack yard, railway siding and internal mineral transportation
roads etc.

Verily whether the haulage road/ internai transportaiion roads are devoid of
ruts and potholes and properly graded for prevention of dust emission.

In order to assess the adequacy of air pollution control systems

(i)  Fugitive emission’ (SPM) monitoring need to be conducted at a
distance of 25+ 2m from the sources of pollution in case of iron mines
and 500m from the sources of pollution in case of coal mines for
SPMLRSPM,502, NOx (as per the stipulated conditions of consent
order). :

(ili) Ambient air quality monitoring for the parameters such as PM10 and
PM2.5 shall also be conducted at suitable locations (locations decided
on the basis of condition stipulated in CTO order) for other categories
of mine as well as Iron and Coal mines.

Verify the top soil and OB management facility

Nos. of active and in-active top soil and OB dumps.
Stabilization practices.

Coir mats with plantation
Only with plantation
Retention wall to prevent the washout during monsoon around top soil and
OB dumps.

Garland drain terminating with settling pond around the top soil/OB dumps
for surface runoff management. '

Verify whether check dams and catch drains are constructed at the
appropriate places of the mine (Preferably natural drainage channels of the
mine) for surface runoff management during mensoon.

% State Pollution Control Board, Odisha - Pg-d40f6



63 : 397

F  Verify the adequacy of surface runoff management system of entire mining
area. '

#  Collect the surface runoft water of the mine discharged through the various
facilities available to assess the compliance of standards stipulated in
consent order.

F Verify the weatmemt facilities'management facilities available for mine
drainage water/domestic effluent/ workshop effluent/ effluent generated
from beneficiation plants ete. and collect the treated wastewater discharge if
any for verification of compliance to the stipulated standards.

# " Verify the impact of surface runoff, mining activities on the water bodies,
streams, rivers etc. situated in & around the mining area.

Winding-up activ_itics.

# After completion of the inspection, conduct a brief meeting with the senior
level officials and management representative and apprise them of all major
deficiencies/ lapses/ non-compliances observed during inspection and
suggest remedial measures. '

@ [Instruct them to take immediate corrective actions without waiting for
communication/ direction from the Board and report compliance.

Report Preparation :

®  An inspection report needs to be prepared containing the following:

Date and time of inspection

Constitution of team

Representatives of the industry al:l:ﬂmpamedf discussed.

Background of inspection in brief containing status of CTO, show cause
notices/directions/restriction, if, any in force, Bank Guarantee conditions
pending if any etc.

5. Production process/facilities gl‘ﬂl'tlﬂd undLr CTO, wisa-a-vis operational
~ status during inspection.

6. Name and designation of tnspectmg officer.

% Process area wise observations made in respect of air pollution, water
pollution, solid waste generation etc. are to be mentioned.. Deficiencies/
lapses/non-compliances in respect of pollution control measures leading to
issues of pollution, if any, are to be reflected under the respective process
area.

e

% State Pollution Control Board, Odisha Pg-50ofb6
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#  Description of water/waste water samples, stack emission and AAQ
Monitoring etc. collected during inspection are to be made in detail. Attach
copies of analysis reports of all the samples collected during inspection.

#  Make a clear cut observation if there was production in excess of consented
quantity, emission’ effluent discharge made through any unauthorized outlet
(i.e.” not granted under CTO) or discharge/emission made in excess of
permitted quantity. This is to be reflected in the report as “non-compliance”.

- Analyze and discuss the monitoring results on the context of production
load, ETP operational status etc. and draw a conclusion.

#  Detail compliance status on hazardous waste management and specific
comments on non-compliance, if any. ;

#  Target and achievement made on plantation.
& Belected photographs, which are felt necessary to support the observations.

A separate paragraph containing summary of salient observations
highlighting the non-compliances and issues leading to problems of
environmental pollution needs to be prepared. Specific achievements in
respect of environmental management and pollution control are to be
highlighted. '

@ Report on any other activities to be taken up for further improvement of
environment.

#  Point wise compliance status to the direction if issued by the Board.

#  Point wise compliance status on Bank guarantee conditions if imposed by
the Board.

# A paragraph on recommendations containing specific actions required to be
taken by the industry to remove.the non-compliances / lapses (if any).
Actions required to be taken by the Board on the above context as well as on
disposal of CTO needs to be made clearly.

¥ The inspection report is to be submitted on-line within 72 hrs. afier
completion of the inspection if there is no Lab. analysis work is involved. In
casé Lab. analysis work is involved, then the complete report is to be submitted
within 72 hrs. from the time of receipt of analysis report from the Lab.

@ The inspection report is to be signed by the all the inspecting officers clearly
mentioning their name, designation and the date.

% State Pollution Control Board, Odisha Pe-6of 6
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M Gma" Sankar Pani <sankarprasadpani@gmail.com>

Rejoinder Affidavit on behalf of Applicant in OA 15/2025- NGT-EZ.

1 message
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Sankar Prasad Pani, Environment Lawyer
National Green Tribunal Kolkata & Orissa Highcourt
Res-Plot No 2132/4814(B), Nageswar Tangi,
Bhubaneswar, 751002

Cell- 9437279278

Skype- sankar.pani
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